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Heard 	Mr. 	B.K.Sharma, 	learned 

counsel is appearing on behalf of the I 	
V 

tapplicant. 	Mr. 	G.Sarma, 	learned 
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Addl.C.G.S.0 is appearing on behalf of 
the respondents 

Y. 	 The application is admitted. Issue 

usual notice on the respondents. Mr. 
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V B.K.Sharmasubmits that cases of 

- 	 simi1ar nature 	have alrady been 
. admitted and fixed for hearg on /) 	

21.4,97 In view of that t 
? 	

be taken up for hearing on 21.4.97 

alogwith other similar cases. In the 
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b 	 meantime the respondents may 
written state 	

file 
La.p Qt_A V Sfl 	

ment. 	 / 
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' 	 List on 21.4.97 for hearing. 
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- 	 ,h2. fI 	A 21.4.97 	Let the case be listed 
for bearing on 2.6.97. 
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The respondents have filed an 

affidavit in Misc. Petition No. 94/97 stating 

inter alia that the scheme has since been 

approved and it 'is likely to be notified. In 

Viäw f 'the above Mr. B.K.Sharma, learned 

counsel appearing on behalf of the applicant 

subuiits unless th6 sbheme is notified and k 

cometo know about the scheme it will be 

difficult fors- ad for that purpose Mr. 

Sharma prays for time till the scheme is 

notified. Mr. M.K.çup,ta, learned Addi. 

'C.G.S.C. submits that the scheme will be 

notifid very soon, may be'within three weeks. 

Mr. S.Ali, learned Sr. C.G.S.C. and Mr. 

M.K.Gupta, learned Addl. C.G.S.C. also agreed 
& 

that the matter should be heard after the 

publication of the scheme. 

Consi'dering the submissions of the 

learned counsel for the parties we adjourn the 

casetiIl 7.7.1997. 
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Heard 14- counsel of the parties. 

Hearing concluded. The application is disposed 

o on withdrawal with liberty to file fresh 

application if so advised. No order as to costs. 

Oider is kept in separate sheets. 
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